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Calling attention to a matter of wurgent
Public Importance-Regarding Rampant
Corruption, Mismanagement and
Malpractices in the Nationalised Banks and
the action taken "by the Government in the
matter—Contd.

THE DEPUTY' CHAIRMAN: Calling
Attention to a matter....

* SHRI SURESH KALMADI (Maharashtra);
Madam, since the Minister is here, I. would
like, to. know when the Airbus is going to fly.
We want a parliamentary probe into'the
Airbus affairr. We spend 15 lakh's on
advertisement. We would like to. know when
it will take" off. Yes, Mr. Arjf, you. can Say.
something on this. She has given you
permission.

THE DEPUTY, CHAIRMAN; Neither have
I given you permission. nor. have I given him.
permission. Even I have not allowed you to
speak.
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SHRI SURESH KALMADI: It is a
matter of great importance. Now that he has
come back, he should tell us. Every day we
are losing one crore. We have already lost 200
crores. We would like to know when the
Airbus is going to fly. Madam, he announced
it. Why has it not taken off? Now he has come
back. He should let us know. It is a matter of
great importance.

THE MINISTER OF ENERGY WITH
ADDITIONAL CHARGE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
ARIF MOHD. KHAN); Madam, the last
Session concluded with my reply on the
discussion here initiated by the hon. Member
on Civil Aviation. I must say that ali the
reasons that I had given for the decision to
ground this fleet, had been appreciated by the
hon. Member, I can only say that the moment
we are satisfied...

SHRI SURESH KALMADI: But you
announced that it will take off.

SHRI ARIF MOHD. KHAN: Let me
complete my sentence.

SHRI SURESH KALMADI; Madam, he
announced....

THE DEPUTY CHAIRMAN: That matter
is over.

SHRI ARIF MOHD. KHAN: Let me
complete, at least. I do not know a grammar
where I can sum up in one sentence. And I do
not know why he is Shouting.

SHRI SURESH KALMADI; Because
the public wants to know this.

'SHRI ARIF MOHD. KHAN; Then let
me, at least complete.

THE DEPUTY CHAIRMAN: Execuse me.
Just a minute. ' He is not obliged to answer....
Just a minute. Please take your "seat. He is
answering, but you should not, interrupt-
Him,;
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SHRI ARIF MOHD. KHAN; Probably the
other hon. Member does not want me to reply
to Mr. Kalmadi. Anyway, this is between
them. I can only say, because Mr. Kalmadi
has been raising this question again and again,
that the moment we are satisfied that we have
taken all the steps to ensure safety of the
passengers, because as far as we are
concerned, it is not the commercial aspect, but
it is the. safety which comes first...

SHRI SURESH KALMADI: But you
announced the flight. Why did you make that
announcement? You announced resumption
of the fights. How can he now say this?

THE DEPUTY CHAIRMAN: Now the
matter is over. Let me make an an-
nouncement.

; SHRI ARIF MOHD. KHAN. I can
understand the concern of Shri Kalmadi for
operating the Airbus. But our concern is for
ensuring the Safety of the passengers,

SHRI SURESH KALMADI: But did yon
announce or not that the Airbus will fly?
You gave the schedule also...

THE DEPUTY CHAIRMAN: That matter
is over.

SHRI SURESH KALMADI; Madam, I
want your protection.

THE DEPUTY CHAIRMAN: I have given
you enough protection. Now I have to make
an announcement. I say, please take your
seat.

SHRI SURESH KALMADI; Madam, give
me protection.

THE DEPUTY CHAIRMAN; I have given.
you enough protection. ' Now, please I have
to make an announcement. Sit down.
(Interruptions) 1 have to make an
announcement first.  (Interruptions) Mr.
Kalmadi, please take your seat. (In-
terruptions) I said, please sit down. I have to
make an announcement. * (Interruptions) Just
a minute Mrs. Alva. I have to inform the
Member's' that the Prime Minister will "make
a statement at ' p. m. ' today regarding
measures for pro-
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motion of employment for the youth in
addition to the reservations for the socially
and economically backward classes.

SHRIMATI MARGARET ALVA (Kar-nataka):
I want to go on record about the brutalities
committed by the police on the unarmed
demonstration of university students. I am
not going into the pros and cons of what their
views are. | am not supporting the agitation
or anything like that. The Government may
have taken its own decision on the
Mandal Commission, but what I want to say
is that unarmed girls who were forming a
human chain were attacked by the mounted
police  outside  Parliament. (Interruptions)
All that they were asking was that a
delegation should be allowed  to come in and
meet the Prime Minister  or the Minister in
charge. Instead of responding to that, they had
been brutally attacked. (Interruptions) I
want to point out that the way of dealing
with the students, right or wrong, is not with
violence. They have a right to be heard. They
have a right at least to- place their grievances
before a democratic Government. It was
almost like a, Tiananmen Square. We
condemned what had hap-pended there.
Madam, there were innocent students. They
committed no fault. They were not armed
and they were preacefully demonstrating and
asking that a group of them would like to come
in and meet their representatives in the
House. If the attitude of the Government is
that the students should  not speak or the
Students should not meet them, then I don't
think any democratic process is possible.
Madam, I condemn it. I have met the students
who were injured. It  is  unfortunate. They
do not belong to any political party or individual
group. They were just representative's of those
who were demonstrating. If thjs. is allowed. to
be condoned there will be no end to the
agitation and". they may take to violence. I am,
therefore, saying that this should be condemned
and wherever the police officer in charge of
this kind of brutality may be—you have seen
the photographs iri the papers... (In-tehuptions)
Minister are now asking that others should take
to the. streets and give a reply to the students. Is
that the answer? (Interruptions) Madam, I am
warn-
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ing that you will have a civil war in the
country. They must stop speaking like that if’
they are a responsible Government,

SHRI SURESH KALMADI; Madam, we
want a statement by the Minister on the brutal
attack on the students. {Interruptions)

SHRIMATI MARGARET ALVA; The
girls of the Delhi University have been
attacked with rifle-butts on their necks.
t have Seen it. Is this the way to attack
young University girls unarmed and
unprotected? All that they were doing was
that they were falling in human chain which
so many of us at various times have done in
this country Why was there an attack on the
unarmed women, I ask this Government?
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THE DEPUTY CHAIRMAN: You have
expressed your grievance. Now, please take
your seat. (Interruptions) I said please take
your seat. That matter is now being raised in
the House. Do you want to say same
something? (Interrupt tions)You want to say
something?
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SHRIMATI RENUKA CHOWDHURY
(Andhra Pradesh): Yes Madam. But after the
interruptions are over.

THE DEPUTY CHAIRMAN; Even in the
interruptions, I am sure you can..
(Interruptions)... I heard you. Please take your
seat... (Interruptions).. - It is a very seriou's
matter and that is why 1 allowed her. I also
want her to make her point... (Interruptions)...

st gy e fep wermaifoor o
(Fagre) : wdewr, a7 v & 3w
&. ... (omEar)

THE DEPUTY CHAIRMAN: Just a
minute, other Members also have a right to
raise something even on this issue.

s AT zgwirA T 7 wwaa fearn
weizal, 7g. . . . (=Ea)

SHRIMATI RENUKA CHOWDHURY:
Madam, I could understand their sentiments
and I echo them. If we have not learnt
anything in the Government, we should have
learnt a lesson from history. I do recollect
when we came from Andhra, when
Legislators, elected representatives came to
Delhi to give a representation to Mr. Rajiv
Gandbhi, the then Prime Minister, women were
teargassed, their sarees were burnt and they
had to go running semi-nude...
(Interruptions)...

THE DEPUTY CHAIRMAN; Mr.
Ahluwalia. let her make her point. She
has the right to say what she likes. Let
her complete. Let her finish first

sftgawa fog sremfear
qEieyl, we qBEH Efu wH WL, ..
(=raerm )

THE DEPUTY CHAIRMAN: I cannot give
you any protection... (Interruptions). Please
take your seats. Order, order.

SHRIMATI MARGARET ALVA: She
has no Sympathy. She is playinga
political game. That is why she isnot
interested in anything. She
justify everything

wantsto
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SHRIMATI RANUKA CHOWDHURY; I
was the person who told her about these
things... ( Interruptions)... That ft not the
attitude. They have no business to say like
this. They should have learnt a lesson from
the history... (Interruptions)... What is that?..
(Interruptions)... There is nothing to protect
myself... (In-
terruptions)...

THE DEPUTY CHAIRMAN: I heard
everybody. Now take your seats. I have a
listed business. Let me go ahead with the
business. Please take your seats. You have
made your say.

SHRIMATI RENUKA CHOWDHURY:
You have set the precedent. You were
the first one who has done it. I ~ can
challenge it on the floor of the House,
Let me tell you that... (Interruptions)..
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THE DEPUTY CHAIRMAN; Please don't
keep on repeating. I said, please take your

Mr. Ahluwalia, there are other Members also
who want to say something... (In-
terruptions).., Please take your seats.
seats, I am not permitting anybody. There are
other issues. Now . the matter is over...
(Interruptions)... What do you want to say?..
(Interruptions)... I have some other matter also
I  have allowed somebody else.
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M

T.

Ahluwalia, please take your seat. (Inter-
ruptions).

SHRI GOPALSINH  G. SOLANKI
(Gujarat): Mr. Ahluwalia, 1 have inter-
vened.... (Interruptions). For God's Sake,
keep mum. I don't defy your right. (In-
terruptions),

THE DEPUTY CHAIRMAN; There is
something very serious.

SHRIMATI RENUKA CHOWDHURY;
Madam, I wanted to conclude but you have
not allowed me to conclude. (Interruptions).
Madam let me tell you. (Interruptions). I am
on record.... (Interruptions)..

DEPUTY CHAIRMAN: Please sit down.
Take your Seat. (Interruptions).

SHRIMATI RENUKA CHOWDHURY;
What have you done for them? (Interruption
)

SHRI S. S. AHLUWALIA: Are you
justifying? (Interruptions).

SHRIMATI RENUKA CHOWDHURY:
I arr. not justifying. (Interruption). No, this
is not the way. (Interruptions), You Set the
precedent in this country. (Interruptions).

THE DEPUTY CHAIRMAN;
M
r.

Jagesh Desai, I will allow you. I will
allow you when the Government come
j  with the statement. (Interruptions),
j Please sit down. Shrimati Renuka Chow
dhury you complete your statement.
(Interruptions)  Somebody is on  her
legs. Let her finish her statement. Then
I will permit you. (Interruptions). Please
have some consideration for other views
also. Please take your seat. Let her
complete her statement. Let her Say
what she wanted to say. Let me finish with
her statement. I can give you no assurances. |
will allow her to finish. (interruptions). She
is not speaking for you. She is Speaking for
the House and she is an elected Member of
this House and she has a right to speak. You

cannot stop her. (Interruptions),
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SHRIMATI RENUKA CHOWDHURY;

What I am saying is that by no means we can
justify or condone this action because the
students have hereditary right over this nation and if
they want, they can express. Freedom of speech is
their fundamental right and they should have been
allowed too. Why the Government has done it, the
Government is going to come out with a statement if
they want or whatever their problem's are. But I am
trying to call for a collective sense of responsibility
of this House. We are not divided across the floor on
the sentimental values on this issue. All of us belong
to this nation. I have repeatedly said on the floor of
this House that we stand under one flag.
(Interruptions),

THE DEPUTY CHAIRMAN: Let hei conclude.
Let her say what 'she wants to say. (Interruptions).

SHRIMATI RENUKA CHOWDHURY:
It is people like you who are responsible for this.
(Interruptions). Let me finish I am trying to tell
you....
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THE DEPUTY CHAIRMAN: I have a calling-
attention before me. Please take your seat. 1 said, Take
your seat; ', | * have heard you. u You don't have' to; re-
peat" it again and again. Please take your «eat.

(Interruptions’)  You don't under-
“stand! | Baid':qfq‘ iR UECH q-{-‘.-;-1- 1
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Ahluwalia, I said mo'. I will get everything
removed from the record if you ' do not
abide by me.

SHRIS. S. AHLUWALIA; You can
do anything. (Interruptions).

SHRIMATI RENUKA CHOWDHURY;
Vou can't hijack the proceedings. (In-
terruptions).

THE DEPUTY CHAIRMAN; Mr.
Ahluwalia, don't go beyond a certain point.
Please take your seat. Now that matter is
closed. I am not allowing anybody on it.
(Interruption). T am not" allowing it. T will
not allow. There is some other matter. I will
permit him.
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THE DEPUTY CHAIRMAN; Kul-

karni Sahib want's to say something. Just
a minute. There is no question of rep
resentation of parties. It is for every
body.... (Interruptions)... Letma
finish. I have allowed Mr. Kulkarni...
(Interruptions)... We are not having any
discussion just now.

SHRI A. G. KULKARNI (Maha
rashtra): I want to make my point
(Interruptions)... I appreciate the great patience
that you exhibit, in spite of all these
interruptions, and you also laugh.

SHRI BHUVNESH CHATURVEDI
(Rajasthan); Smiles.

SHRI A. G. KULKARNI. - That is very kind
of you. Madam,....

THE DEPUTY CHAIRMAN: Now he is
saying something nice to me. Please allow him
to Say what he wants. Every day I get abuses; at
least let him say soma compliment to me today.

SHRI A. G. KULKARNI: Madam, what I
want to say is this. It is becoming very difficult
to make our points audible because from all
side's we make various points. Particularly on
this point, I am one with everybody that the
Government should have been more responsible
in dealing with theso types of agitations. But
today I see that the Prime Minister is making a
statement; that is one of the ways of defusing
the situation, but I do not appreciate the state-
ment made by a Minister of the Government
because in my whole life here no Minister has
gone out when he is a Minister of the
Government—to provoke any type of conflict's
between different castes. , I appreciate their
intense feeling in accepting the Mandal
Commission Report and in its implementation. [
am one wit'i them, but a Minister is a Minister,
he is a responsible person and he should behave
with responsibility.

... (Interruptions)...

THE DEPUTY CHAIRMAN; That matter is
closed now. Please take your seats. I have got
some other matter. All of you please sit down. |
am not goine to allow anythine. There is some
important matter which Mr. So-lanki wants to
raise. Have some patienc* to listen to other
Members also.



